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age limit laid down at the time of initkation of 

the selection process was 18-35 years, the same 

should be made applicable to the case of the applicant 
ccs'L -4' 

and the respondents ina1d apply the amended age limit. 

In this connection he had placed reliancethe 	-t 

judgement of the Supreme Court in the case of 

Sri Y.V.Rangaiah Vs. Sri J.Sreenivasa Ftao A.I.R. 

1983 Sc 852. it was held therein that the vacancies 

had occurrett the amended rules would be governed 

by the old rules and not by amended rules." Mr.aentej C- 

has further draw our attention to the judgement of.  

the Supreme Court in the case of A.p.p.S,C., Hyderabad 

Vs. B.Sarat chandra and others reported lxi èeed 

Post Judgements 1990 (2) 510. The relevant portion 

of the judgement is extracted below:- 

"If the word 'selection' is understood 
in a sense meaning thereby only the 
final act of selecting candidates 
with preparation of the list of appoi-
ntment, then the conclusion of the 
Tribunal may not be unjustified. 	/ 
But round phrases cannot give square 
answers. Before accepting that meaning, 
we must see the consequences, anomalies 
and uncertainties that it may lead to. 
The Tribunal in fact does not dispute 
that the process of selection begins 
with the issuance of advertisement and 
ends with the preparation of Select list 
for appointment, Indeed, it consists of 
various steps like intiting applications, 
acrutiny of applications, rejection of 
defective applications or elimination 
of ineligible candidates, conducting 
examinations, calling for appointment. 
Rule 3 of the Rules of Procedure of the 
Public Service Commission is also indi-
cative of all these steps. vhen such are 
the different steps in the process of 
selection, the minimum or maximum age 
for suitability of a candidate for 
appointment cannot be allowed to depend 
upon and fluctuating or undertain date1  
If the final.stage of selection is delayed 
and more often it happens for various 
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Order of the Division Bench delivered by 

Fbn'ble Shri A.B.Gorthi, Meznber(Mmn.). 

The grievance of the applicant is against 

the respondentsrejusal to permit him to appear for 

the test and interview scheduled to be held on 

11.3.1990 for selection for appointment as Supervisor 

(Technical) in the Ordinance Factory Project, Yeddumailar,  

The applicant is a Diploma holder in Mecbenical Enginee- 
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z., ring and qualified tothe  post of Supervisor (Te&hnical) 

in the Mechanical Department of the Ordinance Factory, 

Yeddumailaram. The applicant registered his name 

with the District Employment Exchange. In response 

to a requisition made by the Ordinance Factory. the 

Employment Exchange Officer sent a list of candidates 

for selection to the post of Supervisor (Technical). 

The requisition by the Ordinance Factory was made 

vide memo dated 16.3.1989. The names of suitable 

candidates were sent by the auployment Exchange Officer 

vide his meno dated 26.6.1989. Thereafter, Ordinance 

Factory vide communication dated 22.2.1990 directed 

the applicant to appear for the test and interview 

on 11.3.1990 at 8.00 A.M. In compliance with the 

communication the applicant appeared flxxt before the 

authorities CE) ncerned who1  however1  to the utter øt'_e.1 4_ 

of the applicant refusal to allow him to appear for 

the test on the ground that he was overaged. 

2. 	The respondents in their reply affidavit 

have not disputed the essential avernents made in 

the application. They however clarified that in 
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July 1989 the respondents receiged SkO No. 13(E) 

dated 4.5.1989 whereby the upper age limit for 

tht selection to the post of Supervisor (Technical) 

was brought down from 35 years to 25 years. is 

L- thus statutary rule had come into force before the 

respondents started the process of seleqtion,they 

had applied the same, iccordingly the applicant would 

not have been called for the test/interview, but 

in the particulars submitted by the Employment 

Excnange Officer the date of birth of the applicant 

was shown as 1.1.1969. flits as he was within the C 

age limit of 25 years)  he was called for a test/ 

interview.Sn the date of, the test when the applicant 

appeared1  tn the documents furnished by him a- --- ' 

scrutinised by the officials concernedit was 

found that his correct date of birth was 1.1.1961 

and not 1.1.1969 as was erroneously shown by the 

Employment Exchange Officer. In the light of 

this, the applicant twing been found over aged)  

the respondents denied him to appear for the test. 

However, in compliance with an interim order passed 

by this Tribunal he was allowed to appear for the 

testy  but the result of the same is withheld. 

3. 	We have heard Mr.P.Naveen Rao, Learned 

Counsel for the applicant at length. His main 

contention is that when the Ordinance Factory 

i4vAktud,the vacancies to the Employment Exchange 

vide their memo dated 16.7.1989,,the age limit laid 

down for selection to the post of Supervisor 

(Technical) was 18-35 years. The cut off date 

for receipt of the names was given as 25.3.1989. 

The plea of the applicant's counsel is that as the 



reasons, the candidates who are 
eligible on the date of appli-
cation may find themselves elimi-
nated at the final stage for no 
fault of theirs. The date cd3 
attain the minimum or maximum age 
must, therefore, be specific, and 
determinate as on a particular date 
for candidates to apply and for 
recruiting agency to scturinise 
applications. it would be, therefore, 
unreasonable to construe the word 
selection only as the factum of 
preparation of the select list. 
Nothing so bad would have been intended 
by the Rule making authority." 

In the instant case it is seen from the 

factsçs.tfliiin the counter affidavit that the 

Ordinance Factory did not issue any public 

notification calling for applications from 

candidates for filling up the post of Supervisor 

L 
(Technical). Only a demand was placed w1%en the 

concerned flnployment Exchange Officer iaz for 

sponsoring the names of candidates. The District 

auployment Exchange Office sent the names of the 

candidates only in June 1989 (26.6.1989). it is 

apparent that on the date when the names are 

received by the Ordinance Factory the new amended 

rules have already been published vide SKO 13(E) 

dated (4.5.1989. The respondeits therefore in compli-

ance with the amended rules decided to select the 

candidates found suitable in accordance with the 

amended rules. 

The short question that comes up for 

our consideration is wae the age limit of 35 years 

J_. should, apply -to- the instant case or the amended age 

limit of 25 years would apply. There can be no 
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To 

The Genera]. Manager, 
Govt.of India, Ministry of Defence, 
Or dinance Factory Project, Yeddumaji aram, 
Medak Dist. 

The District Employment Officer, Sangareddy, 
Medak fist. 

3, One copy to Mr.P.Naveen gao, Advocate, CAT.Hyd. 

4 One copy toMr.N.R.Devraj, Sr.CGSC.CAT.Hyd. 
One copy to MrD.Panduranga Reddy, Spl.Counsel for A.P.Govt.CAT.Hyd, 
One copy to Library, CAT.}!yd, 
One copy to teputy rgistrar(J) -CAT.Hyd. 
Copy to All Reportertlas  per standard list of CAT.Hyd. 

and Benches J 
One spare copy. ° 
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doubt that the process of selection would coinnenee 

from the date of issuance of advertisement or public 

notiEication calling for applications from eligible 

candidates. in the instant case however no such 

notification or advertisement has been made. Only 

the demand was placed on the concerned &nployment 

Exchange Office. In these circumstances of the case 

we conjider that the seie&ion process in a case 

of this nature would commenee from the date when 

the Ordinance Factory had asked the candidates to 

appear before them for test/interview. idruittedly, 

this was done in February 1990. As on thAS date 	t 

it would 'iéTimproper for the respondents to follow 

the old age limit which superseeded with the 

publication of SRO 13(E) dated 4.5.1989. Applying 

the age limit laid down in SRO 13(E) dated 4. 5.1989 

the respondents would have declined to call, the 

applicant to appear for the test/interview but 	& 

the fact that there was an error committed by the 

Employment Exchange Office which furnished a wrong 

date of birth in respect of the applicant.. It was 

on account of this that the applicant happened to be 

1- (for the test/interview and it was not on account of 

the fact that the applicant was considered, to be 

within the maximum age limit laid down for recruitment. 

6. 	in view of what is stated above we fir 

that the respondents acted correctly in applying 

SRO 13(E) dated Qj4.5.89 to the case of the applicant 

in the matter of his selection for the post of Supervisc 

(Technical). The application is therefore dismissed. 

There shall be no order as to costs. 

T - 

(TcaANDRAsEcJj)ta REDD~ 	 (A.B.GORTI4ft) 
Member(Judj.) 	 Menber(Admn.). 

c 	 Dated. 3rd Augustp 1993 
(Dictated in Open Court ) 
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